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Uttar Pradesh Shasan
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In pursuance of the provision of clause (3) of article 348 of the

constitution of India, the Governor is pleased to ordgrf‘ith? p;?t;\lli;%t%%rf]x?f
the following English Translation of Government n0t12 E::a cliz n .l ¥
2-25-9(47)/17-T.C.-282-U.PAct-1-2017-Order-(346)-20

2025:
NOTIFICATION

No.331/XI-2-25-9{47)/17—T.C.-282~U.P.Act—1-2017-Order—(346)-2025
Lucknow: Dated : 12-03-2025.

In exercise of the powers conferred by section 128 of the Uttar
Pradesh Goods and Services Tax Act, 2017 (U.P. Act No. 1 of 201 7)
(hereinafter referred to as the said Act), the Governor . on the
recommendations of the Council, hereby waives the amount of late fee
referred to in section 47 of the said Act in respect of the return to be
furnished under section 44 of the said Act, for the financial years 201 7-
18 or 2018-19 or 2019-20 or 2020- 21 or 2021-22 or 2022-23, which is in
excess of the late fee payable under section 47 of the said Act upto the

GSTR-9 for the said financial year but failed to fu
with the said return In FORM GSTR-g, and furni
In FORM GSTR-9C, subsequently on or before the

Provided that no refund of Jate fee already paiq i
delayed furnishi - ) : Pald In respect of
be agai] ab[?’Shmg of FORM GSTR-9C for the Sald financial years sha)]
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